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COMMITTEE ON PRIVATE MEM-
AND RESOLUTION
THIRTY-FIST REPORT
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MR. CHAIRMAN: The question is:

“That this House do agree with
the Thirty-first Report of the Com-
mitiee on Private Members' Bi}ls
and Resolutions presented to the
House on the 11th April, 1979.”

The motion was adopted.

——

15.30 hrs.

RESOLUTION RE: BAN ON COW
SLAUGHTER—contd.

MR. CHATRMAN: The House will

now take up further discussion of the -

following Resolution moved by Dr.
Ramji ‘Singh on 2 March, 1879:—

. “Thig House directs the Govern-
ment to ensure total ban on the
. slaughter of cows of all ageg and
.calyes in consonsnce with the
- Directive Principles laid = down in
_Article 48 of the Constitution as
- interpreted by the Supreme Court
as well  ag necessitated by strong
-aconomic considerations based on
the recommendations of the Cattle
Preservation and Development Com-
mittee and the reported fast by
Acharya Vinoba Bhave .from 21
April, 1979.” :

Shri Nathu Singh may continue his

speech _
e e ey o v
& fi wreer. & gy avw Y 4 Lo
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SHRI VASANT SATHE (Akola):
Mr. Chairman, 8ir, this Resolution
which has been brought by my friend,

© Pr. Ramjt Singh, is of great import-
ance for the whole country for more
than one reason. I will not deal with
this subject from emotional angle
although it cannot be denied that
human beings are emotional people.
It cannot be denied that manm lives
ang is Wwilling to die for -emotions.
Why do we eulogise the concept of
motheriand if we were to say that
after afl land is land, earth, moun-
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tains and trees? Why do you call it
mother land? Why do you want to
die for the whole concept of a mother-
land? Because map is emotional, lives
by emotion. He is willing to die for
a flag. Why does one die for a flag?
After all, it is a plece of a cloth.
Therefore, to dismisgg the emotional
aspect ag irrational is to make it very
cheap. Someone feels that although
there is no religious sanction in terms
of killing a particular animal, yet he
takes shelter under a region and says:
“Because it iy permissible in my
religion, therefore, treat it as a reli-
gioug sanction and protect my religious
right” But when other people have
been feeling so emotionally strongly
for centuries on a particular issue, you
want to dismiss it lightly by saying
irrational. Therefore, I wil] not go
into the question of emotionalism.

The consensus of the whole debate
that I have been listening to for the
last three sittings is that let us take
a pragmatic approach, a scientific
approach and consider it partly on ~
economic basgis. It is agreed that cow
playg a very important role in the
economy by providing milk and bul-
lockg which are even today the major
support of our agrarian economy beth
for transport and cultivation and
which cannot be replaced. Therefore,
having accepted this, people say “let
us protect the milch ecow, let s pro-
tect the calf which will become either

who hag been waxing eloguent in this
House on the econowrc aspect, ugrées
that only the old, wuseless: cows
should be allowed to be slaughlered,
because they are otherwise w burden
on the economy. So, the whole argu-
ment is that section of cows whith
are old, sick and useless, they alone
should be slaughtered.

What will be the percentage of suth
old cows? My hon. friend; the Minls-
ter of Agriculture, will give us the
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facts, if he has any. But I have been
talking to some of our friends, who
know about agriculture. better. The
ugefu] period of a cow's life is between
10 to 12 years. I am also told that
the moment it stop milching, it sur-
vives hardly two or three yearg more,
Therefore, the percentage of such
cows would be hardly 10 to 15 per
cent of the entire cow population.

Are we going to say that 80 per cent
of the cows, which are milching and
good, should be properly looked after,
but the rest 20 per cent should be
allowed to be slaughtered? The
Supreme Court has dealt with this and
I am coming to it presently. Here
the difficuity is. that you do not have
birth: certificates stamped on a cow.
‘You cannot starve a cow because next
morning it ig going to be slaughtered.
Who is to certify it? How can you
say that a cow is 14 years old? Who
has to determine it? In any case, it
becomes arbitrary. That is why it
wag argued that if you seriously think
that cowsg should be protected, then
you may consider how the burden of
this 20 per cent can be reduced. But
do not kep g loophole, Because,
the moment you keep a loophole, peo-
ple will take advantage of it. Because,
if you go to a slaughter house in Cal-
culta or Kerala, you will invariably
find that it is the young one and the
calf which is butchered because the
butcher wants to have qnly the one
which sells...(Interruptions). I am
thinking of the sociely as a whole and
what should be our responsibility
while gpeaking in Parliament. ‘When
you want beef, whose beef will you
have? WIIl you have the beef of a
decrepit, skinny, ricketly, diseased
cow? No, people want the beef of a
young cow ora good call Go to
any slaughter house and you will find
this is the position. Therefore, how

~ do you protect good cows unlesg. you
have full cow protection?

Then, take the economic of it.

‘Let me quote here what is the eco-
_ nomieg of the cow in the country It
was xtatcd“ :
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“The cow gives milk for food,
bulls for dreught and manure for
agriculture. In India, where a large
section of the population consistg of
vegetarians, there is a huge shortage
in the supply of milk. Therefore,
cows and other milch cattle are of
great value to the country. Nearly
95 per cent of agriculture is depen-
dent on bullocks. Because of indis-
criminate slaughter of cows there is
a growing shortage of bullocks,
Today a pair of bullocks costs
Rs. 2,000 as against Rs. 200-250 in
1867. At the turn of the century
they cost only Rs, three. Now, you

can’t even hire a pair of bu]lockl
for Rs. 30 per day.”

“The Indian farmer is at a severe
handicap because of this”, they ex-
plained. “There are 40 crore acres
of land under cultivation. To
switch over to mechanised farming
we shall need flve million tractors
against which we have only 31,000
at present. To make these tractors
we will need 30 million tonnes of
steel and our annual production of
stee] is hereby 4.5 million tonnes,
The capital expenditure estimated
would be Rs. 14,000 crores. We will
also need 40 million tonneg of dif-
ferent fertilisers. Where are we
going to get these from angd at what
cost? We have 40,870,000 tradition-
al ploughs and only 73 million bul-
locks....”

MK, CHAIRMAN: You may please
conclude: now.,

SHRI VASANT SATHE: I have to
make a clear statement. No one has
spoken an this subject at length,

“We need 813 million bullocks.
Where will they come from if the
cowg are slaughtered indiscrimina-
tely? Don’t you see how you are
devitalising rural India, how you
are neglecting the crying needs of
rural India for milk, bullock power,
manure and methane gas when you
indulge in. indiscriminate cow
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glaughter? By destroying the cow
population you are destroying the
poor. We don’'t “want to impose
anything on you we are trying to
save our people.”

This is from Sunday issue on Cow
Slaughter of 11th February 1879, at
page 23,

Now, you consider the economics.
It is all right. There are the cham-
pions of cow slaughter. But where
is the cow slaughter? In big cities
like Calcutta? Who gets the benefit?
I am thankful to Sham Babu for hav-
ing reminded me just now. Doeg the
man in the village get the benefit?
The man who sells the cow, does he
get the benefit of the slaughter? No.
Does he get the benefit of the sking or
horns or the bones? No. The man
who buys anq sells it to the slaughter
house, it ig that person in the urban
area who gets the benefit. By this,
how do you help the rural economy?
How are you helping the poor even
by slaughtering the cows? Therefore,
thig argument that we are doing it for
the benefit of the poor people is fal~
lacious. I do not want to make. this
a political issue. I know my friends
#from the Lefiist parties have _been
championing this cause and making as
it it was a political issue because in
West Bengal and Kerala they have
different political parties.

SHRI C. N. VISVANATHAN: In
Pamil Nadu -also thére is a different
political party. (Interruptions).

SHRI VASANT SATHE: Then it
sayst .
“I don’t want this issue to become
a Communism vs. non-Communism
issue”, said Vinobaji in reply to my
written question as to why he wish-
ed to impose his will on the Gov-
ernment of West Bengal and Kerala.
“I am not against the Government.
We are not in the Opposition, why
should we be against the Govern-
went? I have nothing against
" Communism. All T am asking 18
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that enactment be made within
limits laid down by the Supreme
Court.” Vinoba is o man of few
words...One realises as one sits
before him that words are so un-
necessary when one talks. of one’s
convictions. He continued: “The
cow is to rural India what eleetri-
city is to urban India. The ban on
cow slaughter is a secular, cultural
demand.”

The Supreme Court having dealt
with all the arguments said-:

“The cow soon became the back-
bone of the Indian economy as it
turned agrarian and began to be
considered an object of wealth and
veneration. The court also found
that the quality of our cattle was
poor and their number large. There
was a shortage of milch cows, breed-
ing bulls and working bullocks. It
realised that though the cattle stock
must improve and wunless cattle
were a drain on the nation’s cattle-
feed resources, a total ban on the
slaughter of all cattle would severe-
ly disrupt the trade of butchers and
merchants in skins and hides, Sec-
tions of the poor would be deprived
of whatever little animal protein

. they could afferd. When it comes

" to milk, the she-buffalo ig preferred.

_'The breeding bulls and working
" bullocks 'are economic shimals and

‘* need no'protection. An. age..com~

straint 'was  difficult, to_impose_and
“bften animals were Brutally maimed
td get them a certifichte fpr slaygh-

" “ter. ' Conatdering sll this, the court

concluded that (i) a total ban on
the slaughter of cows of all ages,
calves of cows and she-buffaloes,
male and female, she-buffaloes and
breeding bully (cattle as well as
buffalow as long ag they are milch
and draught cattle) wag reascnable
and valid, ’

“(ii) a total ban on the slaughter
of she-buffaloes.or breeding bully or
warking bullocks (cattle or buffa-:
loes) after they cease to be capsble
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of giving milk or breeding or work-
ing as draught animals cannot be
supported as being reasonable and
in public mterest »

Therefore, what is the position? Beef
eating is not stopped. Why are you
raising a hue and cry that somebody
is deprived of beef? Bullocks can be
butchered, beef is available, buffalo
beef is available, So, it is not that
beef ig not available. All that is be-
ing said that because it js not possible
to make a reasonable classification,
you cannot make a partial distinction
like old, decrepit etc., ag that would
leave loopholes, the present decision
has been given.

16.00 hrs,

Now only two States remain wviz.,
West Bengal and Kerala. The cows
go right from Haryana to Calcutta,
right from gll parts of Central India
to Kerala. That becomes a slaughter
house. That is why these two States
must fall in line with the other parts
of the country. Vinobaji hag been
pleading with the Governments. He
was reasonable enough. They said:
“we will implement Article 48 in
spirit”, It wag done in most of the
States, except these two States. Now
you ask the question: Why is this
man threatening? Why is thig moral
pressure? Why should we yield to
t;;e moral pressure? I would ke fo
agk: What was the pressure when
Morarjibhal fasted for elections in
Gujarat? Wag that not a moral pres-
sure? Our Government yielded to it
and held elections even in summer.
People do it for elections,

There is a saying and let me con-
clude by saying that. The country
has worshipped the Raja, the presen-
tative of the people and the Rishi.
But whenever. there hag been a clash

. between. a Rishi and a Raje it is the
Raja who hag. suffered and not the
Righi. Therefore, do everything pos-
.:ibl;e in the ‘hands of the: Govmant
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or the country or the Parliament to
save the life of the modern Rishi
whom Gandhiji himself accredited as
his mora] successor. Therefore, save
his life. If you do not do that and if
he sacrifices hig life, I tell you, the
shap of this man's soul, moral soul,
will fall on this Government and on
the Governments of the two States.

With these words, I conclude,

SHRI NARENDRA P. NATHWANI
(Junagadh): The question of total
banning of cow slaughter has not crop-
ped up suddenly in this House. The
debate has gone on for a considerable
time and I would like to be ag brief
as possible. There are two agpects to
this question, one is religious or senti-
mental and the other is the economic
aspect. A question, therefore, arises,
what should be the correct approach
to this prokblem? I think the Supreme
Court’'s decision in Quresi’s case
(reported in AIR 58 Supreme Court
at page 713) furnishes the answer.

But before I refer to this case, let
me remind this House of the provi-
siong of Articles 48 and 37. It is very
necessary to stress the relevant provi-
sions of Article 48. Since the Consti-
tution came into force, Article 48 has
been there. It reads—I read the rele-
vant part—

. “The State shall endeavour to
. organise agriculture and ' animal
. husbandry on modern and scientific
lines and shall, in partxcular, take
steps for preserving and improving
the breeds &nd prohibiting ' the
slaughter of cows and calves and
other milch and draught cattle.”

So, thig is the specific instance given
of developing animal husbandry on
modern and scientific basis, One of
the specific directions given is to take
steps for prohibiting the slaughter of
cows and calves. In express words, it
enjoing the States to follow thig policy.
I refer to Article 37. Of course, these
are Directive Principles. They cannot
be enforced in a court of law, though
a8 the House knows, the opinion has -
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-chenged from time to time regarding
the construction of Directive Princi-
ples. But I do not want to go into
. ~that. Let us read Article 87:

“The provisions contained in this
part—Part IV--shal] not be en-
forceable by any court, but the
principles therein laid down are
nevertheless fundamental in the
Governance of the country...

“ang it shall be the duty of the
State Minister fo apply these prin-
ciples in making laws.”

' Therefore, it does not lie in the mouth
-of any State to dispute this proposi-
tion. It is their duty. Maybe, if
there are practical difficulties in en-
acting such a law, they can ask for
‘time and they can try to get over
these difficulties. But ag the position
stands, it is obligatory upon them to
see that these principles are given
effect to.

Now, I go to the Supreme Court
case, I have not heard any single
argument from the opposition side,
that is to say, those who have been
opposing the banning of cow slaugh-
ter, which has not been effectively
and cogently dealt with and disposed
of by the Supreme Court decision.
After the Constitution came into force,
the States of Madhya Pradesh, Bihar
and. UP enacted. suitable legislation to
ben tetal. slaughter of certidn animals,
including cows. Certaln persons
“belonging to the Muslim community
amd the persons doing the business of
butohers filed writ petitions and the
muatter came before the Supreme
Court. The arguments were three-
fold two of which have been trqtted
out here again:and again in spite of
this decision.

" In the very beginming, the Supreme
‘Court deals with the question of senti-
ment or religious aspect. Ag to what
should’be our approach to the religlous
and sentimental aspect, I 'say, the
Supreme Court has' itsel?’ ' given an
answer ‘on p. 745. It is in these

.
-~
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“While we agree that the consti~
tutional question before us cannot
be decided on grounds of. mere
sentiment, however passtionate it
may be, we nevertheless think that
it has to be taken into consideration,
though only as one of the many
elements, in arriving at a judicial
verdict as to the reasonablenesg of
the restrictions sought to be placed
under the three enactments™

So, the Supreme Court was concerned
to see whether the restriction that
was sought to be placed on butchers
carrying on their businesg of slaugh-
tering of animals, selling beef and
other articles,~—~whether the total ban-
ning of cow slaughter,—had placed an
unreasonable restriction, was g reason-
able restriction in the interest of gene-
ral public. The Individuals’ funda-
mental rights, citizens’ fundamental
rights, can be deprived of only if the
restriction is found to be in the public
interest. The answer given was that
it was a reasonable restriction on
individuals’ rights to carry on business
in the public interest and interest of
particular  communities  religious
people and so on,

I would like to be very brief—I
merely want to sum up what the
Supreime Court considered in arriving
at the above decision was this. TH
considered’ the triple role that cow
Plays in' Indis, it prodtuves miik 2
food; it produces bulls for draugit
and it gives manure for agricultirsl
purposes. This ig the triple zole
which the Supreme Cousit considered
and ‘the argunients that were advanced
by the petitioners in support of their
contention were taken into considera-
tion, The argumenty were that beef
forms an item of food for a large sec~
tion of the people in the country end
that too of very poor people. The
second-argument was that' the continu«
ance of unlers cows and other animaly
would ‘strein the scanty fodder and
feed resources of the country. They

‘alsy urged that the presence of a lsrge
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number of old and useless cattle had
a bad effect on the quality of their
breed also. These were the three
arguments that were advanced, The
Supreme Court also took into account,
before giving their decision, the point
ag to whether the ban on cow slaugh-
ter could be restricted to only cows
which were -useful, which gave milk
and which could be made use of. But
they pointed out the practica] difficul~
ties invelved; they gave the figures
and said that, if it was iried to be
restricted to only uselesg cows ang if
cows which were advancéd in age and
which had become useless for further
economic use were to be allowed to
be glaughtered, then it would leave
the door wide open for premature
slaughter of useful cows also.

The arguments given by the
Supreme Court have been reinforced
by the recent study of agrarian pro-
blems made by experts. But before
referring to it let me say that at that
stage, even before the Supreme Court,
the counsel who appeared for the
petitioners did not go to the extent of
suggesting that there should be no
tota] ban so far as the cows were con-
cerned; he did not think it worth-
while to advance such an argument.
Now, of course, we are arguing this
point. Let it be argued. We have
the right, the privilege, the freedom
of expression. I do not attribute any
motives. But this was the position
in 1958, .

Acharya Vinobha Bhave'’s fast also
hag not come up suddenly. As far
back &g 1976, he drew the attention
of the Government to their failure in
fulfliling their assurance and declared
his intention to go on fast. At that
time the Government of India gave an
sssurance and in pursuance of that
assurance, the Central Government
adviseq four States and the Union
territory of Goa to pass a suitable
legislation which wes done. Now, I
ask one queetion, I have been sitting
here throughuut the debate. I have
not ‘heard ‘& sirigle Member say or
point out how the prevalance of these
. Acts banmuing total cow slaughter in
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all the States of India except two has
burdened or caused inconvenience to.
the persons whose food includeg beef
also. Nobcdy has pointed out any
such difficuity.

Now, in addition to the arguments
that werr advanced before the Sup-
reme Court, may I point out that,
recently, ~me more ground, a very
cogent graind, has been added as to
why there should be a total ban on
cow slaughter. Not only does it pro-
vide manure, but with the recent
invention of gober gas plant a new

source of criergy has also been made

available. Tbe other day I was atten.
ding a Seminar in Gujarat where
alternative sources of energy were
being discussed, and several speak-
erg dwelt at length on the immense
possibilities of aveiling of this source.

Secondiv L neay also point this out
to the Mer~hers  from West Bengal
Recent'y Suri Satish Chandra Das
Gupta made speech at Calcutta
where he has trird meet the argument,
namely, thai there were not enough
fodder and feeding resources available
for unless rcws. And he hag tried to
meet that argument. I would only
refer to a couple of sentences from
his speech made on 26th February,
1979 at Calcutta. 1 need not try to
point out Shri Satish Chandra Das

-Gupta’s qualifications to speak on the

subject. Tris is what he says. He
calls the pclicy of the Chief Minister
ag a short-sighted one. He says there
are 1.5 million acres of such type of
laterite fallow land in four distriets
of West Bengal—he says ‘I am willing
to demonstrate, and I have demonstra=
ted, that these fallow landg can be-
mede available for getting necessnry
resources for fodder,  etc’! and he
posits out ‘If this fallow is brought
under cultivation and which can be
done easily Bg demonstrated by me, &
very large populstion of catile will

e masmagesble and they will not ouly

give milk and work but will give thele -
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‘Gobar and urine which have very
important organic manurial value
needed for the crops.’

1 am, therefore, surprised when
some memberg repeated the same
-arguments which were rejected by the
.Supreme Court-—unless they do not
know the Supreme Court judgment
and the present constitutional provi-
.gions, and I am not attributing any
.motives, They honestly feel that guch
.a step should not be taken in their
respective States. We have geen how
far their arguments are sound,

Now, [ am referring to Vinobaji's
fast, all those steps by four States
"were taken, he hag posiponed his fast.
“When Again, after some time, he
declaved hig decision to go on a fast
berause the remnining two Stales had
not beep proceeding in that diceclion,
Liven aflter that, whon he waited when
the repvesentatives of the Krishi Go
Seva Sangh met the Chief Minislers,
certain assurances were given. One
¢! the aessurances given by the West
Bengal Government was to see that
the existing legislation and rules were
-strictly enforced because, of late, dur-
ing the last 3-4 years, instead of en-
forcing strictly whatever provisions
are there, they were being relaxed.
Government had stated that they
would give up the recent practice of
‘relaxing the rule whereunder cow
slaughter in individual premiges was
-not permissible. West Bengal govern-
" ment had started giving such permis.
"sion during the last 3 years. During
the discussions the representativeg of
" Go Seva Sangh had with the govern-
‘ment, the Government had assured to
~gee that they would review the posi-
tion, but, unfortunately, they dig not
‘live upto the expectation and granted
such permission on the night of 11th
November, 1978 {e. on the eve of
‘Bakrid day, with the resuit that such
a permission wag granted, and that
‘precipitated the matter because on
20th November 1979 Vinobaji announ-
ced his decision to go on a fast from
‘ldﬂJlnulry We -uhwwm
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subsequently when appmached, he
postponed his fast.

To-day what is the position? Thoae,
who are opposing the total ban on
cow sglaughter say it is not possible
or practicable or does not seem %o be
justified, ‘but they would take all
possible care to enforce the existing
legislation and or rules.. That is
what Vinobaji and those who work
for prevention of cow slaughter are
told. But, what is happening? It is
very unfortunate, Sir, I would only
point this out to you that I have got
before me Shri R. K. Patil’s statement
about what he saw there at Calcutta
in a slaughter House. I have got a
copy of it a copy of hi; statement
which bears the date 13th January
1979. He points out that practically
the existing legislation and rules
made thereunder are not enforced.
Accordinz to him, and he has given
the  figares. if the existing rules or
provisions are rigidly enforced. 90 to
95 per cent of the cows that were
slanghtered wceuld have been saved
fram being slaughtered, and hardly
five to ten per cent of the number of
cows that came to be killed would
have been killed,

Even in such a situation what do
we expect Vinobaji to do? Members
after members have appealed to him
but in the same breath at least some
of them also said this. Mr. Chairman,
1 cannot resist the temptation of
quoting their exact words. You
please give a couple of minutes. I
have taken down verbatim as to what
these Honourable Members stated. 1

. was surprited and pained to hear them

say such things. Some hon. Members
referred to his fast as nothing but
violence in thought, “a national black-
mail or ag one which would only help
in embitiering the feelings among the .
communities.” The people who ex-
press themselves in such a manner
obviously forget that here is a person,
great saint and one of the greatest
living Gandhians who had gerved our
country and our country people . in

: mny vu'hd w;ya.
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Even then they go to the extent
.of saying spuch things. 1 personally
feel that these people forget the pro-
vigions of the Constitution the back~
ground of Supreme Court decision
the situation gz it has developed
from time to time regarding enacting
legislation for total banning of cow
slaughter. They also forget the sacri-
fices that Vinobaji has made. I feel
that if at all, there would be an ill-
will or embitterment of feelings, it
would be only because of the utter-
ances like the one that I have refer.
red to.

Therefore, 1 would urge upon the
hon, Memberg who talked in this
strain to desist from such utterances
and; if they are really sincere in see-
ing that Vinobaji does avoid his forth-
coming fast, they should advise and
try to persuade their respective Gov-
ernments to take positive and concrete
steps at least to bezin with by enforc-
ing strictly the existing provisions
and by formulating a policy where-
under, total ban can be ensuregd if not
now, at least later within a reasonable
time. You can ask for giving you a
little more time so that you could
adjust and try to arrange things
accordingly. It ig omly in that way
that you can persuade Vinobaji to
give up or at least postpone hig fast.

I am concluding by saying one
thing more. I have heard many voci-
ferous voices and many full-throated
crieg mine is also one though I have
not got the lung power. If you really
want to save the cows from being

slaughtered, not on the religious-

basis—I am not concerned with reli-
gion as guch—but if you want your
economy to be based on agriculture
and cow. then it is a joint responsi-
bility. = ‘Vinobaji himsel? says that. It
ig not only the responsibility of the
Government but also of the people.
It won't be enough to pass the suitatle
legislation. But, it would throw. more
responsibility on the people, especial-
Iy on the workers sngd on legislators
and -on.the publicmen in the country
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to see that protection of cows is not
wasted in the sense that no further
steps are taken to gee that if a cow
becomeg useless, even then, it is look«

‘ed after properly by ensuring proper

fodder ang shelter,

Sir, I thenk you for giving me an
opportunity to participate in this
debate.

MR. CHAIRMAN: Shri Pius Tirkey.

L forcelt (wreftge aTx) : wnafy
@w,tﬁﬂ-}:nﬁm%fwwomﬂm_
R oy yeary Tar §, Tud wwvfen § e faar
wtogee FRAMAY, sRAr oM SEwr
eI T, STAL B FATC A T W
w1 ug R § TR Ewr dw wfE wem R
® oo are Tyt w wrar pr e e wmer
§1 oz aw d agw ot §) alY AT
&, o w2, s At v 4 o aga ol e
garc agr e dary v gt ) wwleg
wrarfar & & B ous gAr ¥W 47 qgy 99
@ wEAr B oATRIET T ¥4 9% W var
w1 % oAgd & A gef § 1 sarwraw
L o
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agw & 9l qx Far gy f
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frarandaivaga € G4t 3 sy pfe S o ez &
1T I T &4 w3 wwd Av wr
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- eafivar sl § wwa froeit 1 @® e g
AFTEHIRE | [T IREAEAE By
el wroey ¥eT Iww woh gf frw wo

MR. CHAIRMAN: We have already
taken one hour and five minutes. Thn
time extended for thig was about one
hour and forty minutes or so. Now
only 35 minutes are left. Within this
time, the Minister has to reply and
the mover will also speak. The time
has already been extended; only
thirty-five  minutes are left. The
Minister has to interveng and the
mover hag also to reply.

TURE AND JRRIGATION (SHRI
SURJIT SINGH BARNALA): ‘Mr,
Chairman, Sir, there have been mo -

‘two . epiinions in the House regarding ' -

the importance of oow.: ‘Al the
speakers from thig side or that side
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States, though having different views
on the subject under discussion, have
emphasised the_ importance of cow.

There has, however, been some
differences in approach to this ques-
tion. While some hon. Members
stated that there should be total ban
on cow slaughter and also on the
progeny of cow, the other hon. friends
stressed that there may be a ban on
slaughter of useful cows, useful pro-
geny of the cow, there should not be
a total ban on the cow slaughter.
These are the two main views given
from both sides. Some hon. Members
have advanced the arguments basing
it on religious sentiments, historical
aspecty ag also on economic aspects;
while some of the other hon. Members
have mentioned about the economic
aspects of the problem only for which
reason, total ban on cow slaughter is
not proper.

When we look into the history of
this question, it arose mainly during
the Second World War. When there
were a large number of Allied forces
present in India, there wag a rampant
slaughter of animals in the country.
It became a matter of worry and
concern that in this manner, useful
cows and even useful calveg were
being slaughtered. So, under the
Defence of India Rules, some provi-
sions were made under which cattle
below three years of age could not be
slaughtered; male cattle between three
and ten yearg of age which were being
used or were likely to be used as
work cattle could not be slaughtered,
cows between three and ten years of
age which were capable of producing
milk, other than the cows which were
unsuitable. for bearing offsprings, and
all cows which were pregnant or were
in milk - could not be slaughtered.
This ban wag- imposed under the
Defence of India Ruleg in the late 40s.
On 30th September, 1046, after the
expiry of the powers under the
Defence of India Rules, it was again
congiflered and decided that somehow

in areas where ‘the ~'ban had been’

imposed; it- should be continued. So,
the ‘Government ssked the State Gov-
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ernments to congider the feasibility of
introducing legislation for continuing
the restriction imposed during the
War. In November, 1947, the ques-
tion was raised on the floor of the
legislature and an expert Committee
was formed to go into this matter.
This Expert Committee, which was
called the Cattle Preservation and
Development Committee made certain
recommendations in 1948, This has
been referred to in the Resolution
also. The main recommendations
were: (i) the slaughter of all useful
cattle should be immediately prohi-
bited; (ii) unlicensed and unautho-
rised slaughter of cattle should
be immedjately prohibited; and
made a cognizable offence
under the law; (iii) Slaughter of
cattle should be prohibited totally
as early as possible; (iv) Necessary
arrangements on the lines indicated
should be made for the maintenance
and care of gerviceable and unproduc-
tive cattle; (v) Gowshala cess such as
‘Laga’, ‘Biti’, ‘Katauti’ and ‘Dharama-
da’ should be legalised; (vi) An
additional cess should bg levied for
rvaising funds required for establish-
ing Go-Sadans etc. and collected
through the existing collection
machinery.

These were the main recommenda-
tions. Government of India accepted
the r:commendations of the Com-
mittee, but in the meantime the Con-
stitution of India was also promul-
gated, and this matter was taken up
in Article 48, At that time, in 1049.
the Minister of Agriculture informed
the Constituent Assembly.about the
past recommendations and announced
that the Government had accepted its
recommendationg so far as they rela-
ted to prohibiting of slaughter of all
useful cattle, because the recommen-
dation was that the slaughter of
useful cattle should be immediately
prohibited. So, this. was mentioned
by the Minister of Agriculture in
March 1848 before - the Constituent
Assembly, o
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, . [Shri Surjit Singh Barnala]

. With regard to the recommenda-
tiong of the Committee for legislative
measures, Government of India were
of the opinion that this was a matter
which primarily concerned the State
Governments, as even at that time,
the power of legislation in regard to
such matters was vested in the pro-
vincial Governments. Nevertheless,
Government of India prepared a
Model Bill on the lines of the recom-
mendations of this Committee and
circulated the same to the provincial
Governments for their guidance and
enactment of suitable legislation.

The reactions of the State Govern-
ments were varied to that Mode} Bill
also, Some States passed some legis-
lation. Some did not do that. Then
the Government of India felt that
some State Governments were under
the impression that the gpirit of the
Constitution was to stop the slaughter
of cattle completely. Government of
India accordingly addressed the State
Governments on the subject in Dece-
mber 1950 clarifying the legal and
economic aspects. Drawing the atten-
tion of the State Governments to
Article 48 of the Constitution, Gov-
ernment of India wrote:

“It is clear from the above article

that what is really intended is not
a total prohibition of all cattle
slaughter put prohibition of slaugh-
ter of cows and calves and other
milch and draught catt)e only. The
directive is thus subordinate, and
in a sense, ancillary to two impor-
tant provisions in the Article, viz.,
(a) Preserving and improving the
breeds of cows and calveg and other
milch and draught cattle: and (b)
Prohibiting the §laughter of the
above. Milch and draught cattle
would cover only cattle capable of
giving milk or of being employed
for draught purposes or in other
words ‘useful' cattle. A tota] ban
‘on the slaughtar of all cattle is
thus not an obligation imposed on
the States by the Constitution,

Regarding th: economic aspect ot
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the matter, a complete ban on the
slaughter of cattle would pppear to
be wasteful. If enforced, it is
‘bound to lead to a lower standard
of cattle life and breeding in the
country. The enormoug expendituse
on the maintenance of a large
number of unproductive cattle
makes it impossible to provide that
care gnd nourishment to productive
cattle which is essential for improv-
ing’ their milk capacity and traction
power. The result is that even the
productive cattle which are already
smal] in number, will gradually
deteriorate and cease to be produc-
tive. From the Expert point of
view also, the problem has consi-
derable significance. Hideg from
slaughtered cattle are much superior
to hides from felled cattle and fetch
a higher price. In the absence of
slaughter, the best type of hide
which fetches good price in the
export markets would no longer be
available. A total ban on slaughter
is thus detrimental to the export
trade and works against the inte-
rests of tanning industry in the
country.”

So, this was a letter written in
December  1950. Thereafter, the
Government of India made efforts to
set up goshala, ctc., because in some
legislation, it was provided that ihere
should be goshalas, etc. But that did
not work very well; and ultimately it
wag found that it was not possible,
It was a great financial burden on the
States’ as well as the Central exche-
guer. Then this matter went to the
Supreme Court. Many of my friends
had referred to that judgment of
1958, that is, Mohd. Hanif Quareshi
and otherg v/s. Stats of Bihur and
others, The Articie 48 was interpre-
téed by the Supreme Court in thie
manner. There are three aspects;

(a) “That a total ban on the slaugh-
ter of cows of .all ages and

. calves of cows and calves of
ghe-buffaloes, male and femele,
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' is quite - reasonable and is in

consonance with the Directive

Principles as laid down in
" Article 48;

That a total ban on the glaugh-
ter of she-buffaloes or brecd-
ing bulls or working bullocks,
as long as they are capable of
being used as milch or draught
cattle, is also reasonable and
valid; and—for the purpose of
this resolution, we are not
concerned with this observation;

(b

~—

(¢) “That a total ban on the slaugh-
ter of she-buffaloes, bulls and
bullocks after they cease to be
capable of yielding milk or of
breeding or working as draught
‘animalg cannot be supported
and reasonable in the interest
of the general public and is
invalid.”

This is the finding. According to this
finding, slaughter of cows was totally
banned. Slaughter of progeny of the
cow, ihat is, ca'ves of the cow and
bulls and bullocks. 1s long as they are
useful, also was banned. But, accord-
ing to (c) it was mentioned that
“bulls and bullocks after they cease
to be capable of yielding milk or of
breeding or working as iraught
animals—they could be slaugnhtered.
So, thig is the interpretation of the
SBupreme Court on Article 48 of the
Constitution. The position is  very
ciear. Under Article 48, a provision
has been made in the Constitution. We
are bound by that provision. That
provision has been interpreted py the
lighest legal authority, that iz the
Supreme Court, in a judgment. It
has not been, later on, in any way,
revised or reconsidered. That is ajso
binding. So far as the position of the
Government is concerned we are
bound by the provision of the Consti-
tution ang also by the finding of the
Supreme :Court. - So, my position, as
Minister of this Department, is that
according to Article 48, it has been
provided “that ‘cows and calves and

Cow progeny cannot .be slaughtered,
but the bulls and- bullocks: after they .
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cease o be useful, could be slaugh-
tered. This is the interpretation of
the Articte 48. Buffaloes are also
useful as we get milk from them;
calves of the buffaloes are also useful
because they are also used for draught
and progeny purposes; and that is
why, the Supreme Court has, in part
(b) mentioned that there is a prohi-
bition of slaughtering those animals
hecause they are useful.

SHRI A. C. GEORGE (Mukanda-
puram): If the whole thing is to be
seen in the proper perspective, if the
buffalo is yielding and is of use, if
the goat is yielding and is of use and
if the chicken is yielding and is of use,
how do you!/differentiate between
God'y creation? As he was mention-
ing as Minister for Agriculture, he
Las got certain views and responsibi-
lities. Like that, why not the Kerala
Govarnment has certain views accord-
ing to the popular will of the Kerala
people? The Kerala people are of the
uvnanimous view that there should be
nc ban on cow slaughter.

SHRI SURJIT SINGH BARNALA:
So far as my position is concerned. I
am bound by the Constitution: and 1
am also bound by the judgment of the
Supreme Court, I do not give any
interpretation of my own to this; I
anly go by the interpretation given
by the Supreme Court. That is the
position. In view of these gbserva-
tions, I do not want to add anything
more. I had meetings with the Gov-
ernments of West Bengal and Kerala
and I had discussion with the previous
Chie! Minister of Kerala glso. I will
discuss the matter with Shri Jyoti
Bosu even in the present context,
because a lot of things have been dis-
cussed in this House and many deve-
lepments have taken place. We also
visited Paunar recently, Mr. Stephen
was also to accompany us; for certain
reasons he was not able to go with
‘us. So the leaders of varioug political
parties in Parliament and some of the
ministers also went and had discus.
sions with Vinobaitl. We are’ even



359 Ban on Cow

‘IShri Surfit Singh Barnala)
now having some follow up of these
discussions and we are frying to give
our views to the two governments.
That is all I have to say on this,

1o Twaft fag (wrrege ) @ wfessran
# wrlte weedl &1 gy owrQ f
fir IR wad fawr < wﬁmmm
NI T Haw T ¥ W
frdea frmarfE T yw wY oy
g% UF uifrs s arnariae g § Ny 3R
¢ &t 7% wow

E

3
3

& W urq
48 YT 37 %1 e fisar av & gAR for
WA W WY wTAAT wngd e ag wdhawfy
¥ dwen femr ww a1 e Wgen @ g
i 1 erifeey fofagew wre @z afadr
varey ez ¥ afteaa wwRwew e
vy AR ¥ %+l TER @S
%% &7 97 1 F WIGHT qTaT qAT AEY
a/ffT wg Pt faa g3 €
7z faw avewafaw R, ... (ewEwm)

SHRI C. K. CHANDRAPPAN: Two
Chief Ministers are going to see
Vinoba Bhave; he shouldg be persuad-
ed,

SHRI A. C. GEORGE: No csingle
political party including Janata Party
is favouring ban on cow slaughter.

SHRI VASANT SATHE: On behalf
of the Congress {I) party, we are for
a total ban on cow slaughter; I say
this on behalf of my party.

SHRI A. C. GEORGE: Let his leader
say this.

w0 tovely fog @ Wt wEw, WS
frrr gR I ﬂ’rﬁgwmﬂ‘ﬂm"

(Interruptions),

MR. CHAIRMAN: When he is
speaking on behalf of hisg party and

. the Leader of the Opposition is there,
- and he jg silent, he is accepting it;
" why do you compe] him to say some-

SHRI A, C. GEORGE: It is o dis-
~crimination based -on sex; - bullocks
. can be killed, not cows. v
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"SHRI C. K. CHANDRAPPAN:
Gandhiji was sgainst a total ban.

DR. RAMJI SINGH: I will reply to
you.

atelt o qx & wre & s ag o foiE &
Report of the Committee on the Pre-

vention of slaughter of caftle in
India, 1955, recommendation No. 1
under item: preventing killing of

cows particularly in the cities of Cal-
cutta and Bombay even when they
had gone temporarily dry. The re-
commendation says:

“Wholesale removal of milch cat-
tle from the cities and the replace-
ment of city produced milk by
milk produced by animalsg kept in
the natural surroundings in rural
areas is the only permanent method
of solving the problem of preven-
tion of slaughter of milch animals.”

ag fol swamasranfgadi § 1 e

A § gro segerar Y 1€ § fis Tag g AT

mfza | gwmfe #AEET, TWOR TR W
orTE FAE &Y Fewodun oY § —

Report of the Special Committee un
Preserving High-Yielding Cattle~
Recommendation: 1

“In order to prevent the deple~
tion of stock of good quality cattle
from breeding tracts through un-
restricted remova] of a lairge num-
ber of high-Yielding milch cattle to
areas outside the States, the States
concerned should undertake legis-
lation for the registration of milch
cattle and for controlling their
removal outside the State”

mmqmmmmm
e wwar s g¥ —

Report of the Cattle Preservation a:;d
Development Committee:

“This Committee is of opinion
that slaughter of cattle is not de-
sirable in India under any . circum~
stances whatsoever, ‘and that its
prohibition shall be enforced by
law. The prosperity of India to &
very large extent depends on.bher
.cattleandﬁmsouloftheemm‘lry_
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can feel gatisfied only it cattle slau- &1 vt aw s were R, yowt 5T ¥ fory

ghter is  banned completely and Fou ¥t gerr mff § 1 dfesry o ara 48 Wi
‘simultaneous steps are taken to im- 35 ¥ wyez Wi war § fr wu W) e
prove the cattle...” # wrey worr wfigg | Seere % s & oy & oy
Wy we Ty Fedé ¥ wr A wer 1 e e e £
e ave gt o § o fis et #T § 5th January 1967, assurance is there

w foid & Sz & wowr qor § fee-

Maximum area of land which can be
cultivated by a pair of bullocks will
not only depend on work efliciency

by the Government of India on the
floor of Parliament,

" On 12th March, Shri Jagjivan Ram,
the then Agriculture Minister gave

of bullocks an gssurance,

ak Ay yavay wan § fe fpgam o ah lif! On 18th September, 1976 Shri Om
¢, ot Wt i qror ® A 67 qdE Wl Mehta gave similar assurance,
imt;hmzmalwﬁqmﬁ

& g wrvaraw § 1 fely wrw o1 WA 3 @ gAt

fqem @ fow & are,
padud-ul 3 i o T g € o 1 8

® wrw farwang grm | xafay fasen s ¥
AT KT N gree §, Saw gE ® dey qed

Chapter VIII Draft Sixth Five Year

Plap—~ - “"ﬂ Qm-amgmmﬁm‘i
Tq | glﬂl 5 & fawg— .

“Livestock production practices afor et o R ¢ o ‘ﬂ("“

in India have been found to be not WA Rl Iaw g

only labour intensive but also
labour distributive and rural in
nature,”

SHRI A. C. GEORGE: Gandhiji
Arwirdan e rR S e d e o 459 “The Hindu religion  prohibits

LAY cow slaughter for the Hindus; not for

the world. The religious prohibition
Indian Livestock Census 1966—1st comes from within. Any imposition
line: from without means compulsion.”

“Unlike the western countries (Interruptions).

where cattle are kept for milk and

meat, in India they sre maintained
for milk and draught power.

They are also the source of a
large portion of the manure used
by the farmers.”

oo Trelt fay: ag Wi &1 e i §
ag farfad) w7 siq €y § | qTR N wSwar
dmlﬁamﬂinm&a’hmﬁk

fmw

ey awft qe gk ot ) N o agR@ &
w Adwa § (froww) 43 qrd
wrfioe gfiz @ va g wod famre W@ ) e

Gandhiji says,

“I have received letlers trom the
cow - protection societies in Mysore
protesting against my letter to the .
Mysore Cow Protection Committec

!’lppumtad ‘by the State, -~ My lettes
was' in. aniswer to & large question-
- niaire iuued by that committee. Ex-
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. {wte0 el fag]

" tractg.from the letter published in
the Madrag press led to the cow

" protection societies to think that I
wag totally against legal prohiki-
tion of cow slaughter under any
circumstances whatsoever. I was
surprised to receive this letter and
1 wondered whether in a moment
of forgetfulness I had said that
there should never be any legisla-
tion against cow slaughter. I there-
fore asked for a copy of my letter
from the cow protection sociecy

which they have finally sent. As
the letter represents my considered
opinion and has been given some
importance by the committee and
hag caused misunderstandings
among the public nf Mysore I re-
produce the whole letter below. . .”
(Interruptions),

off 7% %7 @ § (& wid) off vod faeg & ag
A A

# grewaifos ga A 33T A€ TE
wafag §F wiiaw 5o wgd e g
Tty S WY T fEAr g widt oY § wee
§ fF ag W uive g 9,

fasg adt 4\ AP oft sy T wed
§ 1 foeiran off ) 5o o8, AfvTaw o
wawew Aty §, ag el @ dwas
& o fir &1 wiew dpme § | afEw o s
v & W 6wy Y, suvfr @ € A aAn
&0 #Y wy foay § fo Maw a9 ger wfgd
%@wﬁhq.#@aﬁm oY waf wf el

3\

WG ST ATy 6 ey —
“Dear Jyoti Basu,

A4534%4

You may have learnt from the
newspaperg about Acharya Vinoba
Bhave's announcement to go on a
fast which, in his age, is almost a
complete fast, in support of a ban
on cow glaughter, in accordance
with the interpretation given by
the Supreme Court, In thig con-
nection, I wrote to you a letter .on
May 80th, (copy enclosed), in
which I had explained this position.
Subsequently, when you wers good
enough t0 pay a visit to me at
Patna, I undersiood you tp say that
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the interpretation  -given ..by . the
Supreme Court was-reasonable and
that there should be.no. : difticulty
in giving effect to. it.” .

at wiet off awssthiw -, wREw §, o Rew
ot wwpew §, Faeitr o wbpam & Wi dve-
foow %1 oud oy7 gXam gAR Aot
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In the Resolution, affer the wards
“This House directs the Govern-
ment,” insert the words “to. advise
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MR. CHAIRMAN: There is one
amendment by Shri Vinayak Prasad
Yadav to this Resolution. [ find he
is absent. So, I will put it to the
vote of the House,

The amendment was put and negativ-
ed, . .

MR, CHATRMAN: We shall now
take up the main Resolution by Dr.
Ramji Singh,

SHRI SURJIT SINGH BARNALA:
Since he has mentioned about sume
amendment, I want to say something
on it.

MR. CHAIRMAN: There is no am-’

endment, excepting one by Shri

Vinayak Prasad Yadav.

SHRI HARI VISHNU KAMATH
(Hoshangbad): Sir, I rise on a point
of order, Rule 345 reads:

“Notice of an amenment to a
motion ghall be given one day ' be-
fore the day on which the motion
is to he considered, wunless the
Speaker allows the amendment to
be moved without such notice.”

Now you, ag Chairman, have got the
powers of the Speaker. Anyone in

the Chair has got the power of the

- . Bueaker, Apart from that, see the
-wording of the rule “one day before
the day on which the moﬁonhtoba
mﬁdaud"

MR, cmmami -What is your
mntanthnr
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~SHRI HAR]‘ .VISHNY  EKAMATH:
I have given notice of an amendment.
I gave notice 14 days ago.

MR CHAIRMAN:; It is not here,

SHRI HARI VISHNU EAMATH:
¥t is not my fault.

MR. CHAIRMAN:  There iz only
one amendment, by Shri Vinayak
Prasad Yadav.

SHRI HARI VISHNU KAMATH:
I am sure the House would agree to
my amendment...

MR. CHAIRMAN: My information
is that the hon. Speaker has already
rejected one amendment on these
lines. That amendment was not al-
lowed by the Speaker, So, I am not
allowing this amendment also,

SHRI KANWAR LAL GUPTA: Sir,
Governunent can  move an amend-
ment at any time.

MR. CHAIRMAN: Under what rule?
No, I am not allowing it.

SHRI SURJIT SINGH BARNALA:
The Mover of the Resolution in the
course of his speech referred to one
amendment. I want to refer to it,

THE MINISTER OF PARLIAMEN
TARY AFFAIRS AND LABOUFR
(SHRI RAVINDRA VARMA): In th
cousre of g debate, if an amendment

- is moved, it is allowed by the Chair:

SHRI C K, CHANDRAPPAN:
There should be sufficient notice,

MR. CHAIRMAN: Mr. Kamath, the
dificulty is that sufficient notice :is

not given. But if the hon. Minister

is moving it, it it is the pleasure of
the House, it can be permitted.

SHRI RAVINDRA VARMA: It has
happened many times. In this very
session there wag' a Private Members'
Resolution on the land army and
there was an amendment of  this
kind, proposed and accepted, and the
Chair allowad it
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SHRI VASANT SATHE: Sir, on &
point order. Rule 345 is quite clear.
It says:

“Notice of an amendment to a
motion shall be given one day be-
fore the day on which the motion
is to be considered; unless the
speaker allows the amendment to
be moved without such notice”

SHR! K. P. UNNIKRISHNAN
(Badagara): He has not allowed it
in this case.

SHRI VASANT SATHE:
Here what is the whole procedure?
There should be adequate notice so
that we all kxnow. But in case the
notice is short, it is procedural. But
it the House agrees and if the mover
moves an amendment.. (Interrup-
tions). Here is a question only of
procedural part. The Speaker has
the power to condone the period and
allow.

SHRI K. P. UNNIKRISHNAN:
He bas rejected it already. There
is no amendment as of now. The

moment the Speaker rejects it, there
is nc amendment.

SHRI RAVINDRA VARMA: The
amendment of Dr. Ramji Singh now
referred to has not been considered
and rejected by the Speaker.

SHRI K. P. UNNIKRISHNAN:
It has been considered and rejected
by the Speaker,

(Interruptions)

MR. CHAIRMAN: If we accept
this amendement, then other amend-
‘ments have to be accepted. There
should not be any discrimination
between this and the others. It
we accept this, we have to accept the
-other amendments also. 'That is the
B diﬂ’lculty

DR. RAMJI SINGH It depends up-
o0 the pleasure of the House, er

(Irterruptions)
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amendment has already been reject-
ed by the hon, Speaker, I don't think
there is any substance in .accepting
this. So, I am not allowing this
amendment.

(Interruptions) -

SHRI SHAMBHU NATH CHA-
TURVEDI: Whose amendment was

rejected? Was it Mr. Kamath's
amendment?
"MR. CHAIRMAN: Not Mr.
Kamath’s, Shri R. D, GQGattani's
amendment.
SHRI SHAMBHU NATH CHA-

TURVEDI: What happened to Mr.
Kamath's amendment?

MR, CHAIRMAN: Mr Kamath’s
amendment is not there at all. I
do not know. Nothing is before me.

SHRI HARI VISHNU KAMATH: 1
gave notice of it a fortnight ago.

MR. CHAIRMAN: But it is not
before me.

SHR1I HARI VISHUN KAMATH:I
do not know why it is not admitted.

SHRI SHAMBHU NATH CHA-
TURVEDI: His amendment is exac-
ly on the same lines.

MR. CHAIRMAN: But that amend-
ment is not here.

(Interruptions)

SHRI SURJIT SINGH BARNALA:
Sir, this being a State subject, under
the Constitution we won'’t e
able to enforce this Resoluiion, so
we cannot support the passing of this
Resolution. - Under the Constitution
it cannot be done.

MR. CHAIRMAN; You cannot aup-
port it?

SHRI SURJIT SINGH BARNALA:
‘We cannot support it. - Under the
Constitution, it is a State: subject and
we ‘cannot enforce it on the State

Governments.

(nterruptions) .



SHRI A. C. GEORGE: The Gov-
vmmoﬂthntnk-pavory'corroet
attitude.

(Interruptions)

MR. CHAIRMAN: He says that the
Government cannot support this Re-
solution.

The question' is:

“This House directs the Govern-
ment to ensure total ban on the
slaughter of cows of all ages and

calves in consonance with the Di-
rective Principles laid down in

Article 48 of the Constitution as
interpreted by the Supreme Court
as well as necessitated by strong
economic considerations Lased on
the recommendations of the Cattle
Preservation and Development
Committee and the reported fast
by Acharya Vinoba Bhave from 21
April, 1979.”

The Lok Sabha divided:

Division No. 14 17.26 hrs.

AYES

Amin Prof. R. K.

Argal, Shri Chhabiram

Balak Ram, Shri

Berwa, Shri Ram Kanwar
Chakravarty, Prot, Dilip
Chatm’vedi. Shri Shambhu Nath
Chhetri, ‘Shri cmmtn Bahadur:
Dasgupts, Shri K. N. '
Dawn. Shri Raj Krishna
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Dburve, Shri Shyamlal

Dutt. Shri Ashoke Krishna
Gaway, Shri D. G.

Gomango, Shri Giridhar

Gupta, Shri Kanwar Lal
Kamath, Shri Hari Vishnu
Kban, Shri Kunwar Mahmud Ali
Krigshan Kant, Shri

Mahale, Shri Hari Shankar
Malthotra, Shri Vajay Kumar
Mhalgi, Shri R: K.

Mondal, Dr. Bijoy

Mritunjay Prasad, Shri

Naidu, Shri P. Rajagopal
Nathwani, Shri Narendra P.
Nayak, Shri Laxmi Narain
Pandit, Dr. Vasant Kumar
Pradhan, Shri Gananath

Pradhan, Shri Pabitra Mohan
Raghavji, Shri

Ramji Singh, Dr

Sai, Shri Narhari Prasad Sukhdeo
Samantasinhera, Shri Padmacharan
Saran, Shri Daulat Ram
Satapathy, Shri Devendra

Sathe, Shri Vasant

Shastri, Shri Y. P.

Stephen, Shri C. M.

Suman, Shri Surendra Jha
Swamy, Dr. Subramaniam

Tej Pratap Singh, Shri

Verma, Shri Raghunath Singh
Verma, Shri Sukhdeo Prasad
NOES

Alhaj, Shri M. A. Hannan
*Deshmukh, Shri Ram Prasad
Fazlur Rahman, Shri

Kolur, Shri Rajshekhar
Mahata, Shri C. R,

Roy, Dr. Saradish -

. ‘Saha, Shri Al K.
| Tirkey, Shri Pius
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MR. CHAIRMAN: Subject to cor-
rection, the *result of the division is:
Ayes--42 Noes—8,

The motion wes udorted.

17.26 hrs,

RESOLUTION RE: PROCEDURE
FOLLOWED REGARDING PROMO-
TION OF A JUDGE.

MR. CHAIRMAN: We now toke
up the next Resolution. Shri Stephen.

SHRI C. M. STEPHEN (Idukki):
Mr, Chairman, Sir, I rise to move the
resolution which stands in the name
of Mr. Veerabhadrappa and under
his authorisation, as permitted by the
Speaker, I move:—

“Huving considered the statement
made by Shri Shanti Bhushan, Mi-
nister of Law, Justice and Company
Affairc on the floor of the House
on 6th March, 1979 on the circum-
stances under which the promotion
of Shri O. N. Vohra took place
after the, pronouncement of judg.
ment in ‘Kissa Kursi Ka’ case.

This House records its displeasure
over the procedure adopted in con-
nertion with the said wmatter.”

This resolution arises out of a
g‘atement made by the Law Minister
in this House spelling out the cir-
cumstances under which Shri O. N.
Vohra, the sessions judge, was pro-
moted as a High Court Judge, the
timely promotion at the conclusion of
the trial of the 'Kissa Kursi Ka’

SHRI KANWAR - LAL GUPTA
(Delhi Sadar): Sir, I rise on a point
of order.
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1t is unmnstxtutxonal ur'zt"'er’r'up-

‘tzons)

SHRI M. N. GOVINDAN NAIR:
Any resolution. can be he passed
here.

SHRI KANWAR LAL GUPTA:
To my mind it is unconstitutional
and it cannot be discussed ... ......

SHRI K. S. RAJAN: As if the
earlicr resolution was constitutional. -

SHRI KANWAR LAL GUPTA:
Let me first read out the resolu-
tion which has been moved bv Shri
Stephen, the Leader of the Opposi-
tion.

It reads:

“Having considered the statement
made by Shri Shanti Bhushan, Min~
ister of Law Justice and Com-
pany Affairs on the flcor of the
House on 6th March, 1978 on the
circumstances under which the pro-
motion of Shri O. N. Vohra took
place after the pronouncement of
judgment in ‘Kissa Kursi Ka’ case.

This House records its displea-
sure over the procedure adopted in
connection with the said matter.”
Let me read article 241, It says:
says:

“(1) ‘“Parliament may by law
constitute a High Court for a Union
territory or declare any court in
such territory to be a High Court
for all or any of the purposes of
this Constitution.

(2) The provisidn of Chapter V
of Part VI shall apply in relation to
every High Court referred to in
clause (1) as they apply in relation
to a High Court referred to in
article 214 subject to stch modifi-

*The following - Members also recorded their Votes:

AYES

Sarvashri R.LF, Verma, Dharm Singh Bhai Patel, Motibhai

R. Chudhary Atal Bihari Vajpayee, Narendra Singh, Madan Lal Shuklas,
B. P. Mandal, Rejendra Kumar Sharma, Shri Gev. M. Avari, Shrk

Krishna Singh and

Ram Prasad Deshmukh,

NOES: SarnshrinnmAmdhelh Singh, C. K. Chlndrmn

Rejan Jadunath  Kisky,

Begud Sambrui K. P, Unni Krhhnan

Shrimati Rashida Hague Chaudhary, Shri A C. Geoﬂ'le



